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No. 19-HLA of 2021/63 /20574 .— The Haryana Lokayukta (Amendment) Bill, 2021,
is hereby published for general information under proviso to Rule 128 of the Rules of
Procedure and Conduct of Business in the Haryana Legislative Assembly:—

Bill No. 19-HLA of 2021
THE HARYANA LOKAYUKTA (AMENDMENT) BILL, 2021
A
BILL
further to amend the Haryana Lokayukta Act, 2002.

Be it enacted by the Legislature of the State of Haryana in the Seventy-second Year of
the Republic of India as follows:—

1. This Act may be called the Haryana Lokayukta (Amendment) Act, 2021. Short title.

2. For sub-section (4) of section 6 of the Haryana Lokayukta Act, 2002, the following Amendment of

sub-section shall be substituted, namely:- Zegt“]or:) f62%foglaryana

“(4) The salary, allowances payable to, and other conditions of service of
Lokayukta shall be same as may be available from time to time to a sitting Judge of the
Supreme Court or Chief Justice or Judge of the High Court, as the case may be, in
accordance with the office held by him minus pension already drawn for the previous
service, if any, including commuted portion:

Provided that the salary, allowances and other privileges available to the
Lokayukta shall not be negotiable:

Provided further that the allowances payable and other conditions of service of
the Lokayukta shall not be varied to his disadvantage after his appointment.”.

(2031)
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STATEMENT OF OBJECTS AND REASONS

As per Haryana Lokayukta Act, 2002 the terms and conditions of Lokayukta, specified in Sub-section (4) of
Section 6 are as under:-

The salary, allowances payable to, and other conditions of service of Lokayukta shall be same as may be
available from time to time to a sitting Judge of the Supreme Court or Chief Justice or Judge of the High Court, as the
case may be, in accordance with the office held by him:

Provided that the salary, allowances and other privileges available to the Lokayukta shall not be negotiable:

Provided further that the allowances payable and other conditions of service of the Lokayukta shall not be
varied to his disadvantage after his appointment.

As per Section 7 of Lokpal and Lokayukta Act-2013 of Government of India, the salary, allowances and other
conditions of services are as under:-

7. The salary, allowances and other conditions of service of-
i the chairperson shall be the same as those of the Chief Justice of India
il. other Members shall be the same as those of a Judge of the Supreme Court:

Provided that if the Chairperson or a Member is, at the time of his appointment, in receipt of pension
(other than disability pension) in respect of any previous service under the Government of India or under the
Government of a State, his salary in respect of service as the Chairperson or, as the case may be, as a Member, be
reduced-

(a) by the amount of that pension; and

(b)  if he has, before such appointment, received, in lieu of a portion of the pension due to him in
respect of such previous service, the commuted value thereof, by the amount of that portion of
the pension:

Thus, Government observed that in view of above provisions contained in Section 7 of Lokpal and
Lokayukta Act-2013 notified by Government of India, the amount of pension drawn including commuted portion of
pension is liable to be reduced. Therefore, Sub-section (4) of Section 6 of the Haryana Lokayukta Act, 2002 the
following Sub-section may be substituted, namely:-

“(4) The salary, allowances payable to, and other conditions of service of Lokayukta shall be
same as may be available from time to time to a sitting Judge of the Supreme Court or Chief Justice or
Judge of the High court, as the case may be in accordance with the office held by him minus pension
already drawn for the previous service, if any, including commuted portion.

Provided that the salary, allowances and other privileges available to the Lokayukta shall not be negotiable:

Provided further that the allowances payable and other conditions of service of the Lokayukta shall not be
varied to his disadvantage after his appointment.

Hence, the Bill.

MANOHAR LAL,
Chief Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 13th August, 2021. Secretary.
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